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ORDER

PER R. K. PANDA, AM :

This appeal filed by the revenue is directed against the order dated 30™
October, 2014 of the CIT(A)-IV, New Delhi relating to assessment year 2010-
11.

2. Despite service of notice non-appeared on behalf of the assessee.
Therefore, this appeal is being disposed of on the basis of material available on
record and after hearing the 1d. DR.

3. It was seen that the tax effect on the ground raised by the revenue

is below Rs. 10 lakhs . When the same was pointed out to the Ld. DR, he also
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conceded that the tax effect on the ground raised by the revenue is below Rs. 10
lakhs. In view of the above and in view of CBDT Instruction no. 21/2015
dated 10™ December, 2015, the departmental appeal is not maintainable.
Accordingly the appeal filed by the revenue is dismissed on account of low tax
effect.

4. In the result the appeal filed by the revenue is dismissed.

(Order Pronounced in the Court at the time of hearing itself i.e. on

26.09.2017)

Sd/- Sd/-
(SUCHITRA KAMBLE) (R. K. PANDA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated:26-09-2017.
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